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No. 3486] NEW DELHI, WEDNESDAY, AUGUST 3, 2022/SHRAVANA 12, 1944
g HATIT

T faeett, 3 rred, 2022

T3, 3653(37).—Fva T TATHIT, I THHAT (9MTE) Aterf=am, 2022 (2022 FT 11) F 9T 1 FH IT-&TT
(2) BT ATHIT FT TINT FId U 4 [T, 2022 Fl, 39 A & &9 H 47 Fdt & et 3 sfa==a ggw grm

[®T. . 1601 2/2/2014-‘1"1‘311'{]
B HqiadT, 3T g

MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 3rd August, 2022

S.0. 3653(E).—In exercise of the powers conferred by sub-section (2) of section 1 of the Criminal Procedure
(Identification) Act, 2022 (11 of 2022), the Central Government hereby appoints the 4™ day of August, 2022 as the
date on which the said Act shall come into force.

[F. No. 16012/2/2014-PR]

ARUN SOBTI, Dy. Secy.
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